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O R D E R 
(Through Virtual Mode) 

28.07.2020: After hearing learned counsel for the Appellant for a while, we 

find that no issue contemplated under Section 61 of the I&B Code as a ground for 

assailing the impugned order has been raised in this appeal. No ground in the 

nature of claim being barred by limitation, or that there is no default or that either 

the obligation of debt does not exist or the same has been discharged, has been 

raised or agitated.  Debt and default has not been disputed. Thus, there being no 

challenge on merit to the impugned order of admission of application under Section 

7 of the I&B Code, we are of the considered opinion that no ground for intervention 

in the impugned order exists. The appeal is accordingly dismissed.  No costs.    
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